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It is stated by both the sides that an amicable Settlement is in

progress and the draft of the conditions of the Settlement have also

been communicated to both the sides. However, the Respondent No.

2 has stated that at least four weeks time be granted so that

Settlement can be totally finalized.

Under the circumstances, as mutually agreed by both the sides, the

CP is now adjourned to L7.04.2017. Date is duly communicated to

both the sides.

M.K. SHRAWAT.
MEMBER (IUDICIAL)
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